IN- THE CENTRAL ADMINISTRATIVE TRIBUNAL
. BOMBAY BENCH :

O.,A, NO: 450/91 - 199
R DK '
DATE OF DECISION__30.12.1991
L.F. Shah , Petitioner
-— | ____ .Advocate for the Petitioners |
Versue-
S The Director, The Film & TV Respondent
~—-—— . “Ingtitute & Ors. : _ .
° | » o |
=== . Advocate for the Respondent(s)
CORAM:

The Hon'ble Mr, Justice U.C.Skivastaval v/C.

The Hon'ble Mr, M.Y.Friolkar, Member (A)

\

¢
1. Whether Reporters of local papers may be allowed to see the ¥ -
- Judgement ? ‘ .

2. To be referred to the Reporter or not 7 ¢

' 3..Whether£helr Lordships wish to see the fair copy of the ¥

Judgement ? _ :
© 4, Whether it needs to be 01rculated to other Benches of theJ
: Tribunal ?° )
mbm* ‘

( v.C.Srivastava ) .
v/c



BEFORE THE CENTRAL AUMINISTRATIVE TRIBUNAL

BOMBAY BENCH, BOMBAY %
*x k k * *

Original Application No.450/91

Lallubhai Prabhubhai shah,

Chandraprabkha,

Frabhat Roag, :

Pune 411 004. eee Applicant

V/s

1. The Eirector,
The Film & TV Institute of India
{(Society), Law College Road,
Pune 411 004,

2. The Chairman,
Governing Council,
The Film & TV Institute of India,
Law College Road,
Pune 411 004.

3. The Secretary, .
@ Ministry of Informaticn &
' Broadcasting,
New Delhi 110 (01. .+« Respondents

CORAM : Hon'ble Vice-Chairman, Shri Justice U.C.Srivastava
Hon'ktle Member (A), Shri M.Y. Frioclkar

Appearances:

arplicant in person.

None appears for the
responcents.

ORAL JULGNMENT s Dated : 30,12,1991
(Per. U.C.Srivastava, Vvice-Chairman)

The applicant who was earlier a Government
servant but lateron he joined the Film and TV Institute
of India {Society) where he has been absorbed has
approached the Tribunal., He has claimed certain rellefs
including arrears of salary as well as age of supera-
nnuation on the basis of some judgement given by the
Bombay High Court. No notification in resgect of Film
and TV Institute of India (Society) has yet been issued

15 O~
by the Central Government nor the said body, "state"

4
within the meaning of Article 13 of the Constitution
x// of India. It is neither being state nor instrumentality

of the state and there being no notification in respect

.-.002/-



of this Society the Tribunal has no jurisdéiction to

entertain this application. The application is

accordingly rejected on this ground. No orcer as to

costs.

( M,Y. Priolkar ) ( U.C.Srivastava )
Member (A) Vice-Chairman

v/=



CiINTRAL ADIMINISTRATIVE TRIZ ™AL
10BAY RE CH
LQ BAY.
Paying Annli, Mo, 134/92
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| 0.A, No, 450/0l

lalluybhai Prabhuhhai Shah
Chan'ra~rabha,
Frabhat Road, e eee cee Armlicant,

Vs,

I+ The Director,

Thy Film & TV Institut2 of In-ia
(Society), Law Collaao Road,
Fune 411 (4.

2. The Chairman,
Gavarning Council,
Tha Film & TV Institatz of India,
Lav: Collzrgpe doad,
Fun2z 211 CC4.
2, Tho Sacreaiary,
Jdinistry of Information &

“rnadcasting, .
Haw TOn1hd 11IC Cl * ssa s e .o Bagmnnin ts,

T

Coram: Fon'blz ir.Justicz ".C. Srivastava, /.C.

"op'bly ir, 1Y, Triolkar, “amber (A]
DY TR Y
( By Hon'ble “ir, Justice '1.C. Srivastava, L.

This avi» Arrlicetinn 4s Adract2d anainst
our-.order datad 3C,12.1C71 rej2ctins the arlicat®nn
filad bv th? amnlicant nna th? arnund of jurisiictian,
In resrect of Sncimty controlled bv SGoverannt
1nlass a notification is not issur? hv the
Gnvarnmant under sactinn 14(iii) of th2 Adainistratiy
Tribinal Act brinqine it writhin the jurisdictisn
nf Contral Administrative Tribnaal, an Aigrut»
ramardina sreruit-mnt and othar Sarvicy matior
is ~"ntartainable by C.AT, Th»r> is o2 sch
~notificatinn in rosract of thy Film ant 7.V,
Ins;i+nté of Tniia { Socirty ). Apv vritton st to-
ment  ~dyen by such Socisty bofors a Distriet
Conrt whick too has A0t h:nn carcractlv rrad

. . I § el Vs
in t"» gattar nf 21l atmissia S v

\.'I’.iﬂ

jripistictinn Af C.A,T, w311 nat cganfrr Samisdict ™o
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on C,A.T, tn antartain any such disrut»2 unless

~

coafarrad in accor’ance with statuta which is still

The review aprlication is wiithott, mavit

"

wantine .

rambor (A) Vice~-Chairman.

NATED 4= 22 - G-, 1002,

fam/



